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CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 5959 DATED
26.7 1971 RE WORK-LOAD OF CPW.D.

ELECTRICAL DIVISION OF DELHI

ADMINISTRATION

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I K. GUJRAL) : In answer to
part (b) of Unstarred Question No. $959 by
Dr. Ranen Sen, M. P, answered on the

KARTIKA 24, 1893 (SAKA)
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26th July, 1971, it was stated that the Air-
conditioning works are being looked after by
the Air-conditioning Division No. I11, Central
P. W.D. On verification +it has come to
light that the Air-conditioning works are
being looked after by the Air-conditioning
Division No. II of the C.P. W.D. Conse-
quently, the answer to part (b) of the Question
should be amended as follows :—

The workload during 1970-74 was
Rs. 17.82 lakhs The Air-conditioning
works are, however, being looked after by
the Air-conditioning Division No. 1I,
C. P. W. D. ;

1 regret the error which crept in the
answer given previously.

12 hrs.

RE : MOTION FOR ADJOURNMENT
PROCEDURE

SHR1 JYOTIRMOY BOSU (Diamond
Harbour) : 1 am required to raise something
which is coming immediately after the question
hour. This is an adjournment motion, notice
of which I had already given.....

MR. SPEAKER : We have a call atten-
tion notice to dispose of.

SHRI JYOTIRMOY BOSU :
out the relevant rule, 60(1) :

1 will read

¢ The Speaker, if he gives consent under
rule 56, and holds that the matter propo-
sed to be discussed 18 in order, shall, after
the questions and before the list of busi-
ness is entered upon, call the member
concerncd who shall rise in his place and
ask for leave to move the adjournment of
the House".

I have given notice of an adjournment
motion covering & subject which involves every
person in West Bengal, that is, the unleashing
of violence by the fascist hordes of Shrimati
Indira Gandhi....... (Interruptions).

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South) : On a point of order.

SHRI JYOTIRMOY BOSU : When I
have not beep told that my motion has net



